FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Ingalvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF OZOME PROJECTS PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Mame of Corporate Deblor DZOME PROJECTS PRIVATE LIMITED

Date of Incorporation of Corporate Deblor| 13.07.2005

o]
i

Authority under which Corporate Debior | Companies Act 1956, Registrar of
i5 Incorporated | Registered Companies, Chennal

Lk
h

Carporate Idantity No. | Limited Liability

4- | \dentification No. of corporate debier | &0 101 TNZDUSFTCOSE834
5. Address of the registered office and Registered Office: Mew ko 63, GM Chetty
principal office (il any| of corporate deblor | Road, T. Nagar, Channai - 60017 Tamil Nadu
B. | Insokancy Commencement Date inraspect | BMarch 08, 2022 (Order received by IRP
of Corparate Debbor on March 08, 2022}
7. | Estimated Date of Closure of Insohve
Resalution Process = September 04, 2022
8. | Name and registration number of the Name: N Veerapandian
insolvency professional acting as interim | Reg No.:
resolusion professional [BERIPA-001/IP-P-02148/2020-2021/13201

8. | Address and e-mal of the interim resolution | Registered Office: New Mo 38, Second Streal,
profassional, &s registered with the Board Gapalapuram, Thiruika Magar, Jawahar Magar
Post, Chenna- BDI0EZ, Tamil Nadu

Registerad Email id: vesrapandian cbifigmail.com

10.| Addrass and e-mail to be used for Process Specific Address: Senale Space, W1,
corraspondence with 1ha intenim ard Ficor, Jed Awenue, Anna Magar, Ghennai - GO
resolufion professional Process Specific Email Id: ozone_cips@anceraa.com
11, Last Data far Submession of Clams March 23, 2022

12.| Claszes ol craditars, if any, under clause (b) .
of sub-secion [6A) of sectian 21, asceriained ;‘?ﬁi:'}%ﬂ;?&ﬂf&g;ﬂ Project as
by e interim resalution professional

12, | Mames of Insoivency Professionals 1. W Gopinats

identified to act as Authorised [Fagistation No.: 1BEITPA-D0QNH0R 202020211327
Representative of creditors in a class | Emal: popnainea&Ci0iigmail com
2. M. Sandoap Kothari

[Registation hio: [BEAIRAC01TPP-(0 30 1120 20 1211 345
Emai ipsafudeishithan figmad com

1. M Subhash Chandrz Nodi

[Regislealinn b, IEBNIPALIUP-H0 1620 2 201312119)
Emai; subhash{653 5 gmad com

14.| {ajRetevant Forms and [a1) Web Link for downloading ¢laim farms:
{bjDetaits of authorized representatives | www.ibbl.gov.infdownloadforms. htmi
are avaitable at (k] Physical Address: Not Applicable

Malice: & hereby given that the Nasong Compary Law Tribunal, Chennal Bench has ordered the
cemmancement of a Corperate lsclvency Resoiution Process of the OZONE PROJECTS PRIVATE
LIMITED en March 08, 2022 | Order recesved by tha IRF anManch 09, 2032).

The crediors of O20NE PROJECTS PRIVATE LIMITED are hareby caled upan to subenit fheir daims with procd
oin o before March 23, 2022 o e Imerim Resolution Professional alhe address menfioned soeinat entry Mo 100
The financial cradibors shall submit their claims with proaf by electronic maens only, All other creditars
ey subimil the claims with proofin person, by post or by elecironic maars
A financial credilor belonging Lo a class, as lisked aganst the entry Mo, 12 shal indicaba ils choice of
aulhorized representalive from among the three insolvency professianals Bsted agairst enfry Mo, 13 to
gt a5 authorized represantative af the class Allotaes under a Real Estate Projects undersaction 5 (8) (R
of the Insabvancy and Bankrupicy Code, 2016 in Form CA,

Submizsion of false or misleading proofs of claim shall atiract penallias. Sd- W Veerapandian
Place: Chennai Interim Resolution Professional
Date ; March 12, 2022 In the matter of Ozone Projects Private Limited

iReg No. IEBUIPA-DO1TP-P-O294812020-2021/13301)



